Ne.2/20/95-Leg/L

GOVERNMENT OF MANI-UR
SECRETARIATILAW & LEGISLATIVE APPAIRS

DEPARRIMENT

N OTIRICAT
Tephal, tho_ﬂh Nov., 1%;5

The folleuwing Act of the Legislaturs,Menipur which
received assent of the Geverner sn 7-11-95 fs hereby
published in the Manipur Gazette.

S5d/-
(L.Ibemche Singh)
Secretary to the Gevernment of
Meanipur

THE MANIPUR (COURTS) SECOND AMENDMENT ACT,1995
(manipur Act Ne.4& of 95)

An
Act

Jurther to amend the Manipwr (Cooesy dci, J335 {Na. 56 of 1955

BE it enacted by the Legishaiure of Manipir in the Forty
sixth Year of the Republic of [ndia as follows °

1. sbort title and conmzicament,
called the Manipur (Courts)

—{t; thiv Act may bo
Szeoad Amzadazat Act, 1993,
{2y It shall come iato force at onee

2. Substitution of designation of Jadicial Ofizers, —~For the
words “Subordinate folge” and “sAanal” wa ey occurred
w1 othe Mantpur  (Courfsy Act 1955, i cds “Civil Judge
(Seisior Division)” and “Civil a i B Y RN rasnesiively
shiall be substituted.

Memo No,.2/30/95-Leg/L. Imphal, the 9th Reesmber, 1995

Cepy te : 1, The Secretary,lLegislative Kssembly,Manipur,
Imphal,
2, The Dirscter,Printing & Stationery,Manipur
for faveur of pubbication in the Meniour
t _Gazette [ xtre-ordinary dated 9-11=95,
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(Th.Kemini Kumer Singh)
Rssistant Draftemen(Lav),
Gevernment of Manipur,



